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In pursuance of clause (3) of article 348 of the Constitution of [ndia, the foliowing
translation in English 6f the Bombay Provincial Municipal Corporations, the Citv of Nagpur
Corporation, the Maharashtra Municipal Councils, Nager Penchayats and Industriai
Townships, the Maharashtra (Urban Areas) Protection and Preservation of Trees and the
Maharashtra Tax on Buildings (with larger Residential Premises) (Re-enacted) (Amendment -
Act, 2009 (Mah. Aet No. X of 2010), 1s hereby published under the authority of the Governor.

By order and in the name of the Governor of Maharashira,
H. B. PATEL,

Secretarv to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. X of 2010.

(First published. after having received the ussent of the Governor in the
“ Mahurashtra Government Gazette ”, on the 27th April 2010)

An Aet further to amend the Bombay Provincial Municipal Corporations
Act, 1949, the City of Nagpur Corporation Act, 1948, the Maharashira
Municipal Councils, Negar Panchayats and Industrial Townships Act,
1965, the Maharashtra (Urban Areas) Protection and Preservation of
Trees Act, 1975 and the Maharashtra Tax on Buildings (with larger
Residential Premises) (Re-cnacted) Act, 1979,

Bom. LIX  WITEREAS it is expedient further to amend the Bombay Provincial

(Efplg,:m Municipal Corporations Act, 1949, the City of Nagpur Corporation Act,

Rerar 11 1948, the Maharashtra Municipal Councils, Nugar Panchayats and
\f}f}}iigig- Industrial Townships Act, 1965, the Maharashtra (Urban
}f‘l%% Areas! Protectien and Preservation of Trees Act, 1975 and the
" aab Maharashtra Tax on Buildings fwith larger Residential Premises!
XL{;’HQF (Re-cnacted) Act, 1979, for the purposes hereinafter appearing; it is
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hereby enacted in the Sixtieth Year of the Republic of India as

follows :—
CHAPTERI
PrELMINARY
Short title 1. (7) This Act may be called the Bombay Provineial Municipal

Commenirf Corporations, the City of Nagpur Corporation, the Maharashtra

ment. Municipal Councils, Nagar Panchayats and Industrial Townships, the
Maharashtra (Urban Areas) Protection and Preservation of Trees and
the Maharashtra Tax on Buildings (with larger Residential
Premises) (Re-enacted) (Amendment} Act, 2009,

(2) It shall come into force on such date as the State Government may,
by notification in the Official Gazette, appoint.

CHAPTERII

AMENDMENTS TO THE BoMBAY Provincrar Municpar

CorporaTions Act, 1949
A;’fl;‘:i’:;f;t 2. In Chapter XI of the Bombay Provincial Municipal Corperations
under subg— Act, 1949 (hereinafter, in this Chapter, referred to as “the Provineial

ttle Corporations Act™),—

“Property
htaxes" ;(r; (1) in section 128, clause (2) shall be deleted:
C
?:Pf’tle;om. (2) under the sub-title “Property Taxes”, for the heading “Property-
L%4gf laxes leviable”, the following heading shall be substituted, namely : —

“Property taxes leviable on rateable value or capital vaiue”,
Insertionof 3. In Chapter XI of the Provincia! Corporations Act, after the heading

ti . . .
lsze;Al?ﬁ as so substituted, the followirg section shall be iInserted,

Bom. LIX of namely —

1949,
¢ a}: : : [\f}:;{ “128A. () Property taxes leviable on buildings and lands in the City
to consist. under this Act shall include water tax, water benefit tax, sewerage
tax, sewerage benefit tax, general tax, education cess, street tax and
betterment charges.

(2} For the purposes of levy of property taxes, the expression
“buiiding” includes a flat, a galu. a unit or any portion of the building.

(2) All or any of the property taxes may be imposed on a graduated
scale.

(4} Save as otherwise provided in this Act, it shall be lawful for the
Cerporation to continue to levy all or any of the property taxes on the
rateable value of buildings and lands until the Corporation adopts levy
of any or all the property taxes on such buildings and lands on the
capital value thereof under sub-section (2) of section 1297

Bom.
LIX or
1949
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4. Insection 129 of the Provincial Corporations Act,—

(1) for the marginal note, the following marginal note shall be
substituted, namely —

“Property taxes leviable on rateable value, or on capital value,
as the case may be, and at what rate.”;

(2} section 129 of the Provincial Corporations Act shall be re-
numbered as sub-section (1) thereof: and

(4) in sub-section (1), as so re-numbered,—

(i} for the portion beginning with the words “For the purposes”
and ending with the words “taxes which” the words “The following
property taxes” shall be substituted;

(if} in clause (@), after the words “rateable value” the words “or
e _ their capital value, as the case may be,” shali be inserted;

(iif} in clause (aa), after the words "rateable value" the words "or
their capital value, as the case may be,” shall be inserted;

{iv) in clause (b), after the words “rateable value” the words “or
their capital value, as the case may be,” shall be inserted;

(£} in clause (bb), after the words “rateable value” the words “or
their capital value, as the case may be,” shall be inserted;

(vi) in clause (¢),—

(@} after the words “their rateable value,” where they occur
for the first time, the words and figures “or of not less than 0.1
and not more than 1 per centum of their capital value, as the
case may be,” shall be inserted;

() after the words “their rateable value”, where they occur
for the second time, the words and figures “or of not less than
0.01 and not more than 0.2 per centum of their capital value, as
the case may be,” shall be inserted;

- (vii) after clause {e), the fo]lo.wing clause shall be inserted,
’ namely —

“fy the betterment charges leviable under Chapter XVL". ;
(viii) the first proviso shall be deleted;

(B) after sub-section (7) as se re-numbered, the following sub-
section shall be added, namely -—

(2} Notwithstanding anything contained in any other provisions
of this Act, but save as otherwise provided in the proviso and the
N Explanction to sub-section (1), the Corporation may pass a
resolution to adopt levy of property tax on buildings and lands in
the City on the basis of capital value of the buildings and lands on
and from such date, and at such rates, as the Corporation may
determine in accordance with the provisions of section 99 ;

GO oo TRE |
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Provided that, for the period of five years from the date on which
such property tax is levied on capital value, the tax shail not
exceed,—

() in respect of building used for residential purposes, two
times, and

(i} in respect of building or land used for non-residential
purposes, three times,

the amount of the property tax leviable in respect thereof in the
year immediately preceding such date :

Provided further that, the property tax levied on the basis of capital
value of any buildings or lands, on revision made under sub-rule (3} of
rule 7A of the TAXATION RULES in Chapter VIII of Schedule ‘1Y,
shall not in any case exceed 40 per centum of the amount of the
property tax payable in the year immediately preceding the vear of
such revision :

Provided also that, for the period of five years commencing from
the year of adoption of capital value as the base for levy of property
tax under this sub-section, the amount of property tax leviable in
respect of a residential building or residential tenement, having carpet
area of 46,45 sq. meters {500 sq. feet) or less, shall not exceed the
amount of property tax levied and payable in the year immediately
preceding the year of such adoption of capital value as the basis.

Explanation.—For the purposes of this section, after the
Corporation adopts the capital value as the basis of levy of property
tax, the property tax in respect of any taxable building shall be revised
after every five years and on each such revision, such amount of
property tax, shall not in any case exceed the forty per cent. of the
amount of the property tax levied and payable in the year immediately
preceding the vear of the revision.”.

5. Insection 133 ofthe Provincial Corporations Act,—

(I} in sub-section (1), after the word, brackets and figure “sub-
section (2)” the brackets, figure and letter “(2A) shall be inserted ;

{2} after sub-section (2), the following sub-section shall be inserted,
namely :(—

“(2A) Where the Corporation has adopted the levy of property
tax on capital value of buildings and lands, the capital value of
buildings and lands in the City vesting in Government and
beneficially occupied, in respect of which but for the said exemption,
general tax would be leviable from the State Government, shall be
the book value of such buildings or lands in Government records
and such capital value shall hold good for a term of five years, subject
ouly to proportionate variation, if in the meantime the number or
extent of the buildings and lands vesting in Government in the City
materially increases or decreases.”,

(3) in sub-section {(3},—

() after the words “rateable value” the words “or on a capital
value, as the case may be,” shall be inserted;

(b} the words, brackets, figure and letter “or sub-section (ZA),
as the case may be,” shall be added at the end.
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6. In section 139 of the Provincial Corporations Act, in sub-section Amendment

) ey ; . . . . of section
{1}, after clause {a}, the following clauses shall be inserted, namely : 238 of Bomm,

“{a-1) if the premises are held or occupied by a person, who is not X of 1949,
the owner and the whereabouts of the owner of the premiges eannot
be aseertained, from the holder or occupier ; and

{g-2) if the premises are held or developed by a developer or an
attornev or any person in whatever capacity such person may be
holding the premises and in each of whom the right to sell the same
exists or is acquired, from such hoider, developer, attorney, or persen,
as the case may be :

Provided that, such holder, developer, attorney or person shall be
liable until the actual sale is effected.”.

7. Insection 140 of the Provineial Corporations Act,—

(1) after sub-section (1), the following sub-scction shall be inserted, {1}45 "< Bom.
namely :-— LIX of 1948,

“JA) Notwithstanding anything contained in sub-section (7}, on
and from the date of adoption of capital value as the base for levy of
property taxes under sub-section (2) of section 129, but subject to
the other provisions of this Act, the Commissioner may serve a bill
for the amount of property tax on such occupier of the said premises,
or, if there are two or more such occupiers thereof, may serve a
bill en each of them for such portion of the sum due as bears to the
whole amount of tax based on the capital value, due in the same
ratio which the capital value, of such portion of the premises of the
occupier or occupiers bears to the aggregate amount of the tax based
on the capital value, in respect of the said premises.”;

(2) in sub-section (3}, the words “ which has remained due for more
than one vear, ar ” shall be deleted.

8. Insection 148A ofthe Provincial Corporations Act, in sub-section Amendmens
(H— of section
148A of
Bom. LIX of
1949,

3

(1} for the portion beginning with the words “as the Corporation’
and ending with the werds “graduated seale:”, the following shall be
substituted, namely :—

“or of so many per centum of their capital value, as the case may
he, as the Corporation may determine :7;

(2} inthe proviso, in clause (¢}, after the words “rateable value” the
words “or a capital value, as the case may be,” shall be inserted.

9. In section 1488 of the Provincial Corporations Act, in sub- Amendmen:

section (£}, — ?i ;;;Li?n
al NV}

(1) after the words “rateable value” the words “or the capital value, Bom. LIX
) “ . £ 1048
as the case may be,” shall be inserted; of 1944,

{2} after the word, brackets and figure “sub-section (2)’ the words,
brackets, figure and letter “or sub-section (2A) shall be inserted,
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10. In section 148C of the Provincial Corporations Act, in

148C of Sub-section (I)—

Bom. LIX of
1949,

Amendment

of section
406 of Bom.
LIX of 1949,

Amendment
of section

(1) after the words “rateable value” the words “or of so many per
centum of their capital value, as the case may be,” shall be inserted;

(2) in the proviso, in clause (¢), after the words “rateable value” the
words “or a capital value, as the case may be,” shall be inserted.

11. In section 406 of the Provincial Corporations Act,—

(I) in sub-section {I), after the words “rateable value” the words
“or the capital value, as the case may be,” shall be inserted;
{2} in sub-section (2)—
{a} in clause (b}, after the words “rateable value” the words “or a
capital value, as the case may be,” shall be inserted;

(&) in clause (d), for the words “ fifteen days” the words “twenty-
" one days” shall be substituted;

(¢} in clause {e), after the words “rateable value”, at both the
places where they occur, the words “or the capital value, as the case
may be,” shall be inserted;

(3) after sub-section (2), the following sub-section shalt be inserted,
namely .—

“(2A) Where the appeal is not filed in accordance with the
provisions of clauses (a) to (e} of sub-section (2), it shall be liable to
be summarily dismissed.”.

12. In section 407 of the Provincial Corporations Aet, in clause (a),

407 of Bom. &fter the words “rateable value” the words “or a capital value, as the case
LiX of 1948, may be,” shall be inserted.

Amendment

of section
408 of Bom.
LIX of 1949,

Deletion of
section 408
of Bom. LI1X
“~ of 1949,

Amendment
uf section

13. Insection 408 of the Provincial Corporations Aet,—

(a) after the words “rateable value” the words “or the capital value,
as the case may be,” shall be inserted;

(b) for the words and figures “Arbitration Act, 1940” the words and X of

figures “Arbitration and Conciliation Act, 1996” shall be substituted. 5240(}'

1986,
14. Section 409 of the Provincial Corporations Act shall be deleted.

15. Insection 410 ofthe Provincial Corporations Act, after the words

410 of Bom,  Tateable value” the words “or the capital value, as the case may be,”
LIX of 1949. shall be inserted.
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16. In section 411 of the Provincial Corporations Act, in clause {a),
for the words “in excess of two thousand rupees” the words “or a capital
value, as the case may be,” shall be substituted.

17.  Insection 412 of the Provincial Corporations Act, the words and
figures “and of valuation under section 409” shall be deleted.

18. In section 413 of the Provincial Corporations Act,—

(1) in sub-section (1), after the words “rateable value” the words
“or the capital value, as the case may be,” shali be inserted;

(2} for sub-section (2}, the following sub-section shall be substituted,
namely :—

“(2) Where the decision of the said Judge is not final it shall be
lawful for the Commissioner to assess the property tax on the basis
of the rateable value or the capital value, as the case may be,
determined under rule 7 or 7A of the TAXATION RULES in Chapter
VIII of Schedule ‘D, from year to year, subject, however, to the
provisions of section 4086.”,

19. In section 415 of the Provincial Corporations Act, in
sub-section (2),—

(a) after the words “rateable value” the words “or the capital value,
as the case may be,” shall be inserted;

(&) for the words “exceeds rupees two thousand” the words “exceeds
such amount as the State Government may, by notification in the
Official Gazetie, specify” shall be substituted.

20. Insection 481 ofthe Provincial Corporations Act, in sub-section
{1}, in clause (d), after the words “rateable value” the words “or a capital
value, as the case may be,” shall be inserted.

21. In Schedule ‘D, to the Provineial Corporations Act, in Chapter
VIII, in rule 2 of the TAXATION RULES (hereinafier referred te as the
“ TAXATION RULES ™) —

{1} in the marginal note, the words “and fees payable for transfer
of title” shall be added at the end ;

{2) in sub-rule (2), the word “Indian” shall be deleted.

22. Tn rule 4 of the TAXATION RULES, in sub-rule (1), the word
“Indian” shall be deleted.

\9
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23. Inrule 5 of the TAXATION RULES,—

(1) in sub-rule (), after the word “reoccupied,” the words “or when
there is change of user of part or whole of the building,” shall be
inserted;

(2} in sub-rule (2), the words “and in the case of change of user of
part or whole of the building, from the date of such change of user”
shall be added at the end.

24. After rule 7 of the TAXATION RULES, the following rule shail

be inserted, namely :—

«7A. (1) In order to fix the capital value of any building or land
assessable to a property tax, the Commissioner shall have regard to
the value of any building or land as indicated in the Stamp Duty Ready
Reckoner for the time being in force as prepared under the Bombay
Stamp (Determination of True Market Value of Property) Rules, 1995,
framed under the provisions of the Bombay Stamp Act, 1958, or where
the Stamp Duty Ready Reckoner does not indicate value of any
properties ih any particular area wherein a building or land in respect
of which capital value is required to be determined is situate, or in
ease such Stamp Duty Ready Reckoner does not exist, then the
Commissioner may fix the capital value of any building or land, taking
into consideration the market value of such building or land, as a base
value; and also have regard to the following factors, namely :—-

{a) the nature and type of the land and structure ofthe building;
(b} area of land or carpet area of building ;

{¢) user category, that is to say, () residential, (if) commercial
(shops or the like), (iii) offices, (iv) hotels (upto 4 stars), (v) hotels
{more than 4 stars), (vi) banks, (vii) industries and factories,
{viii) schoo! and college building or building used for educational
purposes, {ix) malls, and (x) any other building or }and not covered
by any of the above categories ;

(d} age of the building ; or

te) such other factors as may be specified by Regulations made
under sub-rule {2).

(2) The Commissioner shall, with the approval of the Standing
Committee, frame such Regulations as respects the details of
categories of building or land and the weightage by multiplication to

_be assigned to various such categories for the purpose of fixing the
capital value under sub-rule (I).

(3) The capital value of any building or land fixed under sub-rule
{I) shall be revised every five years:

Provided that, the Commissioner may, for reasons to be recorded

in writing, revise the capital value of any building or land any time
during the said period of five years and shall accordingly amend the
assessment book in relation to such building or land under rule 20.

(4) The provisions of sub-rules (2),(3) and (4 ofrule 7 shall mutatis

mutandis apply for fixing the capital value also.”.

Bom.
LX of
1958.



TERTE, TR TR SFATERYT WRT 36S, T 9, RoRo/E4WRa 9, Y@ °83%

25. Inrule 8 of the TAXATION RULES, in sub-rule (1),~
{1} for the word “value”, at both the places where it occurs, the

words “rateable value or the capital value, as the case may be,” shall
be substituted ;

~{2) after clause {¢), the following clause shall be added, namely :-—

“d) as to the details in respect of any or all the ifems as
enumerated in clauses (@) to(e) of sub-rule(Z) ofrule 7A, in relation
to such building or land or of any portion thereof”.

26. Inrule9ofthe TAXATION RULES,—

(I} after the words “ the assessment book” the words “in such form
and manner as he may, with the approval of the Standing Conunittee,
decide” shall be inserted ;

{2) in clause (b}, after the words “rateable valtie” the words “or the
eapitel value, as the case may be,” shall be ingerted;

(3} for clause (d), the following clause shall be substituted,
namely .—

“(d) if any such building or land is not liable to be assessed to
the general tax or is exempted from payment of property tax, either
in whole or in part, the reason of such non-liability or exemptlon
as the case may be;”;

{4) in clause {e), after the words “rateable value” the words “or the
capital value, as the case may be,” shall be inserted.

27. In rule 10 of the TAXATION RULES, in sub-rule (1), for the

words ¥ purpose of elections ” the words “ administrative purposes ” shall
be substituted.

28. In rule 13 of the TAXATION RULES, in sub-rule (2}, the

words “or by any other mode including electronic media as the
Commissioner may think fit” shall be added at the end.

29, Inrule 15 of the TAXATION RULES,—
(1) in sub-rule (I),—
{a} for the words “fifteen days” the words “twenty-one days” shall
be substituted;

(b} after the words “rateable value” the words “or the capital
value, as the case may be,” shall be inserted;
(2) in sub-rule (2),— .

(a) after the words “rateabie value” the words “or the capital
value, as the case may be,” shall be inserted;

(b} for the words “fifteen days” the words “twenty-one days” shall
be substituted.

T A3
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30. In rule 16 of the TAXATION RULES, in sub-rule (I}, after the

words “rateable value” the words “or the capital value, as the case
may be,” shall be inserted,

31. In rule 19 of the TAXATION RULES, in sub-rule (1}, after the

words “rateable values” the words “or the capital values, as the case
may be,” shall be inserted,

32, In rule 20 of the TAXATION RULES,—

(1} in sub-rule (), in clause (¢), after the words “rateable value” the
words “or the capital value, as the case may be,” shall be inserted;

{2) in sub-rule (2), after the words “rateable value” the words “or
the capital value, as the case may be,” shall be inserted.

33. In rule 30 of the TAXATION RULES, the words and figures,

“as specified in a bill served under rule 39, 40 or 55" shall be added
at the end.

34. For rude 41 of the TAXATION RULES, the following rule shall

be subsiituted, namely —

“41. (I} The amount of first half-yearly tax as specified in the bill
which has been served as aforesaid shall be paid within three months
from the date of service of the bill and of the second half-yearly tax as
specified in the bill shall be paid before the 31st December of each year;
and if a person liable to pay tax does not pay the same as required as
aforesaid, then he shall be liable to pay by way of penalty in addition
to the amount of such tax or part thereof which has remained unpaid,
a sum equal to two per cent. of such tax for each month or part thereof
after the last date by which he sbould have paid such tax and shall
continue to be liable to pay such penalty until the full amount as per
the bill is paid :

Provided that, any property tax for which a bill is served under this
Act before the date of commencement of the Bombay Provincial
Municipal Corporations, the City of Nagpur Corporation, the
Maharashtra Municipal Councils, Negar Panchayats and Industrial
Townships, the Maharashtra (Urban Areas} Protection and
Preservation of Trees and the Maharashtra Tax on Buildings (with
larger Residential Premises) (Re-enacted) (Amendment) Act, 2009
(hereinafter referred to as “ the Amendment Act of 2009 7) has
remained unpaid in full or in part, a person who has not paid such tax
shall be liable to penalty as provided under this section, on and from
the date of commencement of the said Amendment Act of 20089,

Mah.
X of
2010,
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(2} If the other taxes or dues claimed in the bill are not paid by the
date specified in the bill, the provisions of sub-section (1) shall mutatis
mutandis apply to the amount which has so remained unpaid.”.

35. Inrule42ofthe TAXATION RULES,—

(1) for the portion beginning with the words “on whom a notice of
demand” and ending with the words “satisfaction of the Comumissioner”
the following shal! be substituted, namely :—

“liable for the payment of the tax for which a bill is served upon
him does not pay the tax together with penalty or interest or both
as required under the provisions of this Act to pay the same”;

(2) for sub-rule (2), the following sub-rule shall be substituted,
namely :—

“2) Where the person lable to pay the tax according to the bill
served upon him pays the tax as required under the provisions of
this Act but does not pay the amount of penalty or interest or both
either in whole or in part as may be due on the unpaid amount of
tax, for such amount which has remained unpaid, a warrant in the
form of Schedule H, mutatis mutandis, may be issued by the
Commissioner in the same manner as if such sums were due on
account of the tax.”.

36. Inrule45of the TAXATION RULES,—
{1) insub-rule (1} —

(a) for the words “amount due” the words “tax due, penalty or
interest or both, if any, due and payable together” shall be
substituted,;

(b} for the words “five days” the words “twenty-one days” shall
be substituted;
(2) for sub-rule (2}, the foilowing sub-rule shall be subsiituted,

namely

“2) Such order shall be proclaimed by fixing at some conspicuous
part of the property and upon a conspicucus part of the municipal
office and also, when the property is land, payving revenue to the
State Government, in the office of the Collector.”.

37. Inrule 47 of the TAXATION RULES, in sub-rule (2}, after the
words “public auction” the words “or by auction by inviting sealed bids”
shall be inserted.
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88. For rule 51 of the TAXATION RULES, the following rule shall
be substituted, namely :—

“51. The Commissioner may, in his discretion, remit the whole or
any part of penalty under rule 41, or fees or cost of recovery under
rule 50.”.

39. In rule 53 of the TAXATION RULES, in sub-rule (2), the words
“except that it shall not be necessary to serve upon the defaulter any
notice of demand,” shall be deleted.

40. After rule 55 of the TAXATION RULES, the following rule shall
be inserted, namely —

“BBA. Anyv person who is liable to pay amount of taxes or any other
dues under this Act may avail himself of the facility of making payment
thereof in any bank or to any agency specified by the Corporation in
this behalf by giving a public netice in two leading newspapers
circulating within the area of jurisdiction of the Corporation; and the
person availing himself of such facility shall be liable to pay such fees
in respect thereof to such bank or agency, as the case may be, as may
be determined by the Commissioner.”.

41. Inrule 59 of the TAXATION RULES, for the portion beginning
with the word “accompanied” and ending with the word “claimed” the
words and figures “accompanied by the original receipt or any valid proof
of payment of the amount of the bill presented to the applicant under
rule 39, 40 or 55” shall be substituted.

42, Form G in Schedule ‘1) to the Provincial Corporations Act shall
be deleted.

43. For theremoval of doubt, it is hereby declared that all proceedings
in connection with any assessment, reassessment, levy (including levy
of penaity or interest) and collection of any property tax levied on the
basis of rateable value relating to any period whatsoever, immediately
before the date determined by the Corporation under sub-section (2) of
section 129 to adopt capital value to be the base for levy of property taxes
shall, notwithstanding anything contained in this Act but save as
otherwise expressly provided therein, be continued and dealt with under
the Provincial Corporations Aet as if this Act has not been enacted.
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CHAPTERIII
AMENDMENTS TO THE CrTY 0F NAGPUR CORPORATION
Act, 1948

cp. 44. InPARTIV,in Chapter XI of the City of Nagpur Corporation Act,
and 1948 (hereinafter, in this Chapter, referred to as “the Nagpur Corporation

Berar

i1 of Act”), in the sub-heading, “ The Property Taxes—Imposition of Property
1950. Taxes ” the words “leviable on annual value or capital value” shall be added
at the end.

45. In Chapter X1 of the Nagpur Corporation Act, after the sub-
heading “ The Property Taxes—Imposition of Property Taxes leviable on
annual value or Capital Value ”, the following section shall be inserted,
namely \—

“115-1A. (1) Property taxes leviable on buildings and lands in the

City under this Act shall include sewerage tax, sewerage benefit tax,

water tax, water benefit tax, general tax, street tax and education cess.

{(2) For the purposes of levy of property taxes, the expressicn
“building” includes a flat, a gala, a unit or any portion of the building.

(3) Allor any of the property taxes may be imposed on a graduated
scale.

(4) Save as otherwise provided in this Act, it shall be lawful for the
Corporation to continue to levy all or any of the property taxes on the
annual value of buildings and lands until the Corporation adopts levy
of any or all the property taxes on such buildings and lands on the
capital value thercof under sub-section (2) of section 115A.”.

46. Insection 115A of the Nagpur Corporation Act,— -

(1) for the marginal note, the following marginal note shall be
substituted, namely :-

“Property taxes leviable on annual value, or on capital value, as
the case may be, and at what rate.”;

(2) section 115A of the Nagpur Corporation Act shall be re-numbered
as sub-section (7} thereof; and

(A) in sub-section (1) as so re-numbered,—

(i) the words “and shall be called “property taxes” ” shall be
deleted;

(i1} in clause {(a), in sub-clauses (i} and (i}, after the words
“annual value” the words “or their capital value, as the case may
be,” shall be inserted ;

(ii2) in clause (b), in sub-clauses (i} and (i), after the words
“annual value” the words “or their capital value, as the case may
be,” shall be inserted
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(iv) in clause (¢), after the words “annual value” the words and
figures “or of not less than 0.1 and not more than 1 per centum of
the capital value, as the case may be,” shall be inserted ;

{v) the proviso shall be deleted ;

(B) after sub-section (I), as so re-numbered, the following
sub-section shall be added, namely :—

42} Notwithstanding anything contained in any other provisions
of this Act, the Corporation may pass a resolution to adopt levy of
property tax on buildings and lands in the City on the basis of eapital
value of the buildings and lands on and from such date, and at such
rates, as the Corporation may determine in accordance with the
provisions of this Act :

Provided that, for the period of five years from the date on which such
property tax is levied on capital value, the tax shall not exceed,—

(i} in respect of building used for residential purposes, two times,
and

{it) in respect of building or land used for non-residential purposes,
three times,the amount of the property tax leviable in respect thereof
in the year immediately preceding such date :

Provided further that, the property tax levied on the basis of
capital value of any buildings or lands on revision made under
sub-section (2) of section 119 shall not in any case exceed forty per centum
of the amount of the property tax payable in the year immediately
preceding the vear of such revision :

Provided also that, for the period of five vears commencing from the
year of adoption of capital value as the base, for levy of property tax under
this sub-section, the amount of property tax leviable in respect of a
residential building or residential tenement, having carpet area of 46.45
sq. metres (500 sq. feet) or less, shall not exceed the amount of property
tax levied and payable in the year immediately preceding the year of such
adoption of capital value as the basis.

Explanation.—For the purposes of this section, after the Corporation
adopts the capital value as the basis of levy of property tax, the property
tax in respect of any taxable building shall be revised after every five
years and on each such revision, such amount of property tax, shall not
in any case exceed the forty per cent. of the amount of the property tax
levied and payable in the year immediately preceding the year of the
revision,”.

47. Insection 116 of the Nagpur Corporation Act, in sub-section (4),
after the words “annual valuation” the words “or the capital valuation,
as the case may be,” shall be inserted.
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48. In section 117 of the Nagpur Corporation Act,—

(1) in sub-section (1), for the word, brackets and figure “sub-section (2)”
the word, brackets, figures and letter “ sub-sections (2),{2A)”
shall be substituted ;

(2) after sub-section (2), the following sub-section shall be inserted,
namely —

“2A) Where the Corporation has adopted the levy of property
tax on capital value of buildings and lands, the capital value of
buildings and lands in the City vesting in Government and
beneficially occupied, in respect of which but for the said exemption,
general tax would be leviable from the State Government, shall be
the book value of such buildings or lands in Government records
and such capital value shall hold good for a term of five years, subject
only to proportionate variation, if in the meantime the number or
extent of the buildings and lands vesting in Government in the City
materially increases or decreases.” ;

(3) in sub-section (3}, the following shall be added at the end,
namely :—
“on the basis of annual value under sub-section (2) or on the basis
of capital value under sub-section (2A), as the case may be ”.

493, Insection 119 of the Nagpur Corporation Act,—

(1) in the marginal note, after the words “Annual value” the words
“or the capital value, as the case may be,” shall be inserted ;

(2) after the words “to the property taxes” the words “the annual
value or the capital value, as the case may be, shall be determined as
under” shall be added ;

{3) the existing clauses (a}, () and (¢) shall be re-numbered as
clause (A) of section 119; and after clause (A), as so re-numbered, the
following clause shall be added, namely ;—

“B) (@) In order to fix the capital value of any building or land
assessable to a property tax, the Commissioner shall have regard
ta the value of any building or land as indicated in the Stamp Duty
Ready Reckoner for the time bein g in force as prepared under the
Bombay Stamp (Determination of True Market Value of
Property) Rules, 1995, framed under the provisions of the Bombay
Stamp Act, 1958, or where the Stamp Duty Ready Reckoner does
not indicate value of any property in any particular area wherein a
building or land in respect of which capital value is required to be
determined is situate, or in case such Stamp Duty Ready Reckoner
does not exist, then the Commissioner may fix the capital value of
any building or land taking into consideration the market value of
such building or land, as a base value; and also have regard to the
following factors, namely :—

(z) the nature and type of the land and structure of the
building,
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(¢t) area ofland or carpet area of building,

(tit) user category, that is to say—(i) residential, (i} commercial
{(shops or the like), (i) offices, (iv) hotels (upto 4 stars), () hotels
{more than 4 stars), (vi} banks, (vii) industries and factories,
{viii) school and college building or building used for educational
purposes, (ix) malls, and (x) any other building or land not covered
by any of the above categories,

(iv) age of the building, or

{(v) such other factors as may be specified by Regulations made
under clause (b).

(&) The Commissioner shall, with the approval of the Standing
Committee, frame such Regulations as respects the details of
categories of building or land and the weightage by multiplication to
be assigned to various such categories for the purpose of fixing the
capital value under clause (a).

(¢} The capital value of any building or land fixed under
clause (@) shall be revised every five vears :

Provided that, the Commissioner may, for reasons to be recorded
in writing, revise the capital value of any building or land any time
during the said period of five years and shall accordingly amend the
assessment list in relation to such building or land under section 134.”,

50. In section 121 of the Nagpur Corporation Act, for the words “for

the purposes of the property taxes” the words “ for the purposes of
determining the annual value or the capital value, as the case may be,
and levy of the property taxes” shall be substituted.

51. For section 122 of the Nagpur Corporation Act, the following

section shall be substituted, namely :—

“122. (1) Subject to the provisions of sub-section (2), property taxes
assessed upon any premises shall be primarily leviable as follows,
namely :—

{a) if the premises are held immediately from the Government
or from the Corpoeration, from the actual occupier thereof :

Provided that, property taxes due in respect of buildings vesting
in the Government and occupied by servants of the Government
or other persons on payment of rent shall be leviable primarily
from the Government ;

(h) if the premises are held or occupied by a person, who is
not the owner and the whereabouts of the owner of the premises
cannot be ascertained, from the holder or occupier ; and

{¢} if the premises are held or developed by a developer or an
attorney or any person in whatever capacity such person may
be holding the premises and in each of whom the right to sell
the same exists or is acquired, from such holder, developer,
attorney, or person, as the case may be :
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Provided that, such holder, developer, attorney or person shall
be liable until the actual sale is effected ;
(d) if the premises are not so held,—
(z) from the lessor, if the premises are let;
{éf) from the superior lessor, if the premises are sub-let;
{iif} from the person in whom the right to let the premises
vests, if they are unlet,

{2} If any land has been let for any term exceeding one vear to a
tenant, and such tenant has built upon the land, the property taxes
assessed upon the said Jand and upon the building erected thereon
shall be primarily leviable from the said tenant or any person deriving
title from the said tenant by the operation of law or by assignment or
transfer but not by sub-lease or the legal representative of the said

tenant or person whether the premises be in the sceupation of the
said tenant or person or legal representative or a sub-tenant.”.

52. In section 123 of the Nagpur Corporation Act, in sub-section (1),
after the words “annual value” the words “or the capital value, as the
case may be,” shalil be inserted.

83. Insection 124 of the Nagpur Corporation Act —

(1) In the marginal note, after the words “annual value” the words
“or capital value” shall be inserted ;

(2) after sub-section (1), the following sub-section shall be inserted,
namely :— .

*{1A) On and from the date of adoption of capital value as the
basis for assessment and levy of property taxes by the Corporation
under sub-zection (2) of section 115A, the assessment on the basis
of capital value determined in accordance with the provisions of this
Act and the duration thereof shall be governed according to the
provisions in relation to determination of capital value and the
assessment of property tux made on the basis thereof.”.

54. In section 125 of the Nagpur Corporation Act, in sub-section
(1-—

(1} in clause (o), the word “and”, where it oceurs for the third time,
shall be deleted ;

(2) 1n clause (b), for the word “building.” the words “building; and”
shall be substituted ;

{3} after clause {b], the following clause shall be added,
namely (—

“le) as to the details in respect of any or all the factors as
enumerated in items (1} to () of sub-clause (@) of clause (B} of
section 119 In reiation to such land or building or of any portion
thereof.”,
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85. In section 126 of the Nagpur Corporation Act,—

(1) in sub-section (1), after the words “the valuation” the words “as
annual value or the capital value, as the case may be,” shall be
inserted ;

{2) in sub-section (2), after the words “annual value” the words “or
the capital valuc, as the case may be,” shall be inserted.

56. In section 127 of the Nagpur Corporation Act, after the words
and figures “is increased under section 124” the words, brackets, letters
and figures “or under the proviso to sub-clause (¢) of clause (B) of section
1197 shall be inserted.

57. In section 130 of the Nagpur Corporation Act,—
(1} in sub-section (3), the word “Indian” shall be deleted :

(2) for sub-section {5), the following sub-section shall be substituted,
namely:—

«5) Where the decision of the District Court is not final by virtue
of the provisions of section 388 which provides for an appeal or
revision against the final decision of the District Court and in
pursuance of this provision if an appeal or revision is filed and is
pending then, notwithstanding anything contained in this Act, it
shall be lawful for the Commissioner to assess the property taxes,
from year {o year, on the basis of annual value or the capital value,
as the case may be, determined under the provisions of this Act,
subject, however, to the provisions of sub-section (7).”.

58. In section 132 of the Nagpur Corporation Act, in sub-section (1 h
after the words “annual value” the words “or the capital value, as the
case may be,” shall be inserted.

59. In section 133 of the Nagpur Corporation Act, in sub-section (1 3
after the words “annual values” the words “or the capital values, as the
case may be,” shall be inserted.

60. Insection 134 of the Nagpur Corporation Act, in sub-section (1),
in the second proviso, after the words “Provided further that” the words,
figures and brackets “ but save as provided in sub-section (8) of section
130,” shall be inserted.

61. In section 138 of the Nagpur Corporation Act, after the word and
figures “section 130” the words and figures “or an appeal or revision is
preferred under section 388” shall be inserted.

62. Section 139 of the Nagpur Corporation Act shall be deleted.
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63. In section 143 of the Nagpur Corporation Act, in sub-section (2),
after the word and figures "section 1167 the words, figures and letter “and
section 118A” shall be inserted.

64. [n section 145 of the Nagour Corporation Act, in sub-section (1),
after the words “for the purpose of assessment” the words “on the hasis
of annual value” shall be inserted.

65. After section 147 of the Nagpur Corporation Act, the following
section shall be inserted, namely .—

“147A. (1) When any new building is erected or any building is
rebuilt or enlarged or occupied or reoccupied or when there is change
of user of part or whole of the building, the person primarily liable for
the property taxes assessed on the building, shall within fifteen days
give notice thereof, in writing, to the Commissioner.

{2) The said period of fifteen days shall be counted from the date of
the completion or the cccupation, whichever accurs first, of the building
which has been newly erected or rebuilt, or of the enlargement, or of
the reoccupation, or of the change of user of part or whole of the
building, as the case may be.™

66. In section 148 of the Nagpur Corporation Act, after sub-section
(3), the following sub-sections shall be inserted, namely:—

“(3A} Such notice shall be accompanied by such fees as the
Commissioner may, from titme to time, with the approval of the
Standing Committee, prescribe; and such notice shall state clearly and
correctly the particulars of transfer of land or building. )

(3B} The transfer of title of any person primarily liable to the
payment of property tax shall not be recorded by the Commissioner
in the assessment list unless the property taxes due in respect of the
property sought to be transferred are fully paid before giving such
notice. ",

67. In section 153A of the Nagpur Corporation Act, in sub-section
(1), for the words “rateable value”, at both the places where they oceur,
the words “annunal value or the capital value, as the case may be,” shall
be substituted.

68, Insection 153B of the Nagpur Corporation Act, in sub-section (1),—

(1) for the words “rateable value”, at both the places where they
oceur, the words “annual value or the capital value, as the case may
he,” shall be substituted ;
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69. In section 153C of the Nagpur Corporation Act, in sub-section

25—

{1} for the words “rateable value” the words “annual value or the
capital value, as the case may be,” shall be substituted ;

(2} after the word, brackets and figure “sub-section (2)” the words,
brackets, figure and letter “or sub-rection {2A)" shall be inserted.

70. In section 184 of the Nagpur Corporation Act,—

{1} in the marginal note, for the word “demands” the word “dues”
shall be substituted;

(2} after sub-section (I}, the following sub-section shall be inserted,
namely:—

“(1A) Hach ofthe property taxes shall be payable in advance in
half yearly installments and other taxes and dues shall also be
payable by the date as specified in a bill presented or served under
sub-section (1}.”;

{3) after sub-section (2), the following sub-section shall be added,
namely \—

“(3Na) The amount of first half-yearly tax as specified in the
hill which has been served as aforesaid shali be paid withm three
months from the date of service of the bill and for the second
half-yearly tax as specified in the ball shail be paid before the 31st
December of each year ; and if a person liahle to pay tax does not
pay the same as required as aforesaid, then he shall be liable to
pay by way of penalty in addition ic the amouni of such tax or
part thereof which has remained unpaid, a sum equal to two per
cent. of such tax for each month or part thereof after the last
date by which ke should have paid such tax and shall continue to
be liable to pay such penalty until the full amount ag per the hill
s paid :

Provided that, if any property tax for which a biil is served under
this Act before the date of commencement of the Bombay Provincial
Municipal Corpeorations, the (ity of Nagpur Corporation, the
Maharashtra Municipal Councils, Nagar Panchayats and Industrial
Townships, the Maharashtra (Urban Areas) Protection and
Preservation of Trees and the Maharashtra Tax on Buildings (with
larger Residential Premises} {Re-enacted) (Amendment) Act, 2009
{hereinafter referred to as “ the Amendment Act of 20097} has
remained unpaid in full or in part, a person who has not paid such tax
shall be liable to pay penalty as provided under this section, on and
from the date of commencement of the said Amendment Act of 2008,

{b) Ifthe other taxes or dues claimed in the bill are not paid by the
date specified in the bill, the provisions of clause {a) shall mutatis
mutandis apply to the amount which hes ss remained unpaid.”,
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71, For section 155 of the Nagpur Corporation Act, the following

sections shall be substituted, namely :—

“1585. (1) If the sum due on account of any property tax remaing
unpaid after a bill for the same has been duly served under this Act
upon the person primarily liable for the payment thereof and the said
person be not the occupier for the time being of the premises in respect
of which the tax is due, the Commissioner may serve a bill for the
amount upon the occupier of the said premises, or, if there are two or
more occupiers thereof, may serve a bill upon each of them for such
portion of the sum due as bears to the whole amount duc in the same
ratio which the rent paid by such occupier bears to the aggregate
amount of rent paid by them both or all in respect of the said premises.

(2) Notwithstanding anything contained in sub-section (1}, on and
from the date of adoption of capital value as the base for levy of property
taxes under sub-section (2) of section 115A, but subject to the other
provisions of this Act, the Commissioner may serve a bill for the
amount of property tax on such occupier of the said premises, or, if
there are two or more such occupiers thereof, may serve a bill on each
of them for such portion of the sum due as bears to the whole amount
of tax based on the capital value, due in the same ratio which the
capital value, of such portion of the premises of the occupier or
occupiers bears to the aggregate amount of the tax based on the capital
value, in respect of the said premises.

(3) If the occupier or any of the occupiers fails within thirty days
from the service of any such bill to pay the amount therein claimed,
the said amount may be recovered from him in aceordance with the
provisions of this Act.

(4) No arrear of a property tax shall be recovered under this section
from any occupier, who is not the owner, where such tax is due on
account of any period for which the occupier was not in occupation of
the premises on which the tax is assessed.

(5) If any sum is paid by, or recovered from, an occupier under this
section, he shall be entitled to credit therefor in account with the person
primarily liable for the payment of the same.

158A. Any person who is liable to pay amount of taxes or any
other dues under this Act may avail himself of the facility of making
payment thereof in any bank or to any agency specified by the
Corporation in this behalf by giving a public notice in two leading
newspapers in circulation within the area of jurisdiction of the
Corporation; and the person availing himself of such facility shall
be liable to pay such fees in respect thereof to such bank or agency,
as the case may be, as may be determined by the Commissioner.”.
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Amendment 72, In section 156 of the Nagpur Corporation Ast, in sub-section (I},—

af section
1d5‘;50f C-PI'i (1) for the portion beginning with the words “notice of demand”
an erar . . A .
of1950.  and ending with the words “service of such notice” the words, brackets
and figures “bill has been served under sub-section (I} ofsection 154,

shall be substituted;
(2} for clanse (), the Bllowing clause shall be substituted, namely :—

“g) does not pay the tax together with penalty, interest, fees or
any other dues as required under the provisions of this Act to pay
the same on or before the date specified in the bill;";

{3 clause {b) shall be deleted;

(4) in clause (¢}, for the word “demand” the word “claim” shall be
substituted.

Ameadment  T3. Insection 157 of the Nagpur Corporation Act, the words, brackets

lg;ffffg‘;f and figures “sub-section (2) of section 155 or” shall be deleted.

and Berar 11
of 1950,

Am L}}‘ldmt?m 74. In section 160 of the Nagpur Corporation Act, in sub-section (2),
U X . - . . . . e
160 boif: C‘_ﬂ}; after the words “public auction” the words ¢, or by auction inviting sealed

and Berar IT hids™ shall be inserted.
of 1950

Am:f“it‘_g:}f 75. Insection 162 of the Nagpur Corporation Act, the words “notice
162 of C.P. or” shall be deleted.
and Berar I
of 1950.

Amo‘i,“:i’:tf:: 76. In section 163 of the Nagpur Corporation Act, in sub-seetion (2),
163 of C.P. the words “except that it shall not be necessary to serve upon him any

and B:}mfr I hotice of demand” shall be deleted.
of 1950. )

‘&T}";r;iﬁ?ﬁf 77. In section 164 of the Nagpur Corporation Act,—
164 of C.P. (1) in sub-section {1}, for the words, brackets and figures “notice
‘;flﬁffi%iag of demand issued under sub-section (1) of section 155”7 the words,
brackets and figures “claim made in the bill presented or served under

sub-section (1! of section 154” shall be substituted,;
(2) in sub-section (2), in clause (b}, for the words “fifteen days” the
words “twenty-one days” shall be substituted ;
(3) after sub-section (2}, the following sub-section shall be inserted,
namely :—
“(2A) Where the appeal is not filed in accordance with the

provisions of clauses (&) to{¢) of sub-section (2), it shall be hable to
be summariiy dismissed.”.
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78. In section 165 of the Nagpur Corporation Act, the provise shall
be deleted.

79. Insection 351 of the Nagpur Corporation Act, after clause {¢),
the following clause shall be inserted, namely —

“(e-t) by any other mode, including electronic media as the
Commissioner may think fit, or”.

80. In section 374 of the Nagpur Corporation Act, after the word “rent”
the word “, penalty” shall be inserted.

81. Insection 399 of the Nagpur Corporation Act, in the proviso, for
the words and figures “Arbitration Act, 1940” the words and figures
“Arbitration and Conciliation Act, 19967 shall be substituted.

82. Insection 415 of the Nagpur Corporation Act, in clause {14}, —

(1) in sub-clause (d), for the words “notices of demand” the word
“warrant” shall be substituted ;

(2} in sub-clause (e), after the words “annual values” the words “or
the capital values, as the case may be,” shall be inserted.

83. Insection 420 of the Nagpur Corporation Act, in sub-section (2),
in clause (¢), for the words “notices of demands” the word “warrants" ghall
be substituted.

84. Fortheremoval of doubt it is hereby declared that all proceedings
in connection with any assessment, reassessment, levy (including levy
of penalty) and collection of any property tax levied on the basis of annual
value or rateable value relating to any period whatsoever, immediately
before the date determined by the Corporation under sub-section (2} of
section 115A to adopt capital value to be the base for levy of property
taxes shall, notwithstanding anything contained in this Act but save as
utherwise expressly provided therein, be continued and dealt with under
the Nagpur Corporation Act as if this Act has not been ehacted.
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CHAPTERIV

AMENDMENTS TO THE MAHARASHTRA MUNicivan COUNCILS,
Nagar Pancrayars anp Inpustrias Townsmips Acr, 1965

Amefﬂdmt?ﬂt 85. In section 105 of the Maharashtra Munieipal Councils, Negar
10% Osfei\:&;? Panchayats and Industrial Townships Act, 1965 (hereinafter, in this

XL of 1865. Chapter, referred to as the “Municipal Councils Act”),—
(1) in sub-section {I),—

(a) in clause (@), after the words “rateable value” the words “or
their capital value, as the case may be,” shall be inserted ;

(b) in the second proviso, after the words “ property tax ” the
words “or all or any of the property taxes” shall be inserted ;

(2) after sub-section (2), the following sub-sections shall be added,
namely :—

“(3) For the purposes of levy of property taxes, the expression
“building’, includes flat, a gala, a unit or any portion of building.

(4) Notwithstanding anything contained in any other provisions of
this Aet, the Council may pass a resolution to adopt levy of property
tax on buildings and lands within the municipal area on the basis of
capital value of the buildings and lands on and from such date, and at
such rates, as the Council may determine in accordance with the
provisions of this Act:

Provided that, for the period of five years from the date from which
such property tax is levied on capital value, the tax shall not.exceed,—

(z) in respect of building used for residential purposes, two times,
and

(if) in respect of building or land used for non-residential purposes,
three times,

the amount of the property tax leviable in respect thereof in the
year immediately preceding such date :

Provided further that, the property tax levied on the basis of capital
value of any buildings or lands on revision made under sub-section (3) of
section 114 shall not in any case exceed forty per centum of the amount
of the property tax payable in the year immediately preceding the year
of such revision :

Provided also that, for the period of five years commencing from the
year of adoption of capital value as the base, for levy of property tax under
this sub-section, the amount of property tax leviable in respect of a
residential building or residential tenement, having carpet area of 46.45
sq. meters (500 sq. feet) or less, shall not exceed the amount of property
tax levied and payable in the year immediately preceding the year of such
adoption of capital value as the basis.

Mabh.



Bom.
LX of
1958.

+

HEITE TG (YT SO 1T 13, U@ 39, R0%0/A9mE v, 3 2937

Explanation—For the purposes of this section, after the Council adopts
the capital value as the basis of levy of property tax, the property tax in
respect of any taxable building shall be revised after every five years and
on each such revision, suck amount of property tax, shall not in any case
exceed the forty per cent. of the amount of the property tax levied and
payable in the year immediately preceding the year of the revision.

{5) Bave as otherwise provided in this Act, it shall be lawful for the
Councii to continue to levy all or any of the property taxes or the
censolidated tax on property on the basis of rateable value of lands and
buildings until the Council adopts levy of any or all the property taxes or
the consolidated tax on property on such Jands and buildings on the basis
of capital value therecf under sub-section {43.".

86. In section 112 of the Municipal Councils Act, in sub-section (1),
in the provisoe, in clause (g}, after the words “such tax under” the words
“the provisions of this Aet or of ” shall be inserted.

87. Insection 114 of the Municipal Councils Act,—

(1) inthe marginal note, after the words “rateable value” the words
“or the capital value” shall be inserted ;

(2) after sub-section (2}, the following sub-section shall be added,
namely :—

“(8) (a) In order to fix the capital value of any building or land
assessable to a property tax, the Chief Officer shall have regard to
the value of any building or land as indicated in the Stamp Duty
Ready Reckoner for the time being in force as prepared under the
Bombay Stamp (Determination of True Market Value of
Property) Rules, 1995, framed under the provisions of the Bombay
Stamp Act, 1958, or where the Stamp Duty Ready Reckoner does
not indicate value of any property in any particular area wherein
a building or land in respect of which capital value is reguired to be
determined is situate, or in case such Stamp Duty Ready Reckoner
does not exist, then the Chief Officer may fix the capital value of
any building or land taking inte consideration the market value of
such building or land, as a base value; and also have regard to the
following factors, namely .—

i} the nature and type of the land and structure of the building,

(4} area of land or carpet area of building,

{412} user category, that is to say, (@) residential, (b) commercial
(shops or the like), (c) offices, (d} hotels (upto 4 stars), () hotels
(mmore than 4 stars}, (/) banks, (g) industries and factories,
{h) school and college building or building used for educational
purposcs, (7} malis, and {j) any other building or land not covered
by any of the above categories,

{tv) age of the building, or

(v} such other factors as may be specified by Regulations made

under clause (b).
i S TR
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(b} The Chief Officer shall, with the approval of the Standing
Committee, frame such Regulations as respects the details of
categories of building or land and the weightage by multiplication to
be assigned to various such categories for the purpose of fixing the
capital value under clause {@).

{¢) The capital value of any building or land fixed under clause
- {a) shall be revised every five years :

Provided that, the Chief Officer may, for reasons to be recorded in
writing, revise the capital value of any building or land any time during
the said period of five years and shall accordingly amend the assessment
list in relation to such building or land under section 123, or as the

_ case may be, under section 124.”.
Amendment 88, In secticn 115 of the Mumnicipal Councils Act,—

f sectt
1 1?; :feia;f (1) in sub-section (1), for the words “the prescribed form” the words

XL of 1965.  “such form as the Chief Officer may, with the approval of the Standing
Commitiee, determine” shall be substitufed ;

(2) in sub-seection (2),—

(@) after the words "as shall be specified”, the following shall be
inserted, mamely:— .

“including the details in respect of any or all the factors as
enumerated in items (i) to (v) of clause {a) of sub-section {3} of
section 114 in relation to such land or building or of any portion
thereof,™;

() for the word “value” the words “rateable value or the capital
value, as the case may be,” shall be substituted.

Amendment  89. In section 122 of the Municipal Couneils Act, in clause (i), after
me section 41 o wards “on the basis” the words “of the rateable value or the capital
of Mah. » : '
X1 of 1965 value, as the case may be as” shall be inserted.

Amendment 9. In section 123 of the Municipal Councils Act,—

f section . -
12% ;eMa%}_ {1) in sub-section (I),—
XL of 1965. {a) for the words “or reconstructed” the words “reconstructed,

occupied or re-occupied or user thereof is changed” shall be inserted;

(b after the words “has been completed” the words “or occupation
ot re-occupation or the change of user occurs” shall be inserted;
(2 after sub-section (2), the following sub-sections shall be inserted,

namsly -—

“2A) Where any new building or part thereof is constructed,
altered, added to, re-occupied or user thereof is changed, the person
primarily liable for the property taxes assessed on the building shail
within fifteen days give notice thereof, in wrifing, to the Chief
Officer.

(2B) The said period of fifteen days shall be counted from the
date of the completion of construction, alteration, addition to,
recongtruction, or from the date of occupation, re-occupation or
change of user of, the building or part thereof.” ;
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(3) in sub-section (3), after the words “whichever first occurs,” the
words “or in the case of a building or part of 2 building which was vacant
or in respect of which there is change of user, on the day on which it
has been nccupied or re-occupied or the change of user occurs,” shall
be inserted.

91. In section 124 of the Municipal Councils Act, after sub-section Amcndment
{2}, the following sub-section shall be added, namely:— 1 fJ;“L: Nah

%3} On and from the date of adoption of capital value as the basia XL of 1965,

for assessment and levy of property taxes by the Council under sub-

section (4) of section 105, the ussessment on the basis of capital value
determined in accordance with the provisions of this Act and the

duration and revision thereof and matters incidental thereto shall be

governed according to the provisions in relation to determination and

revision of captfal value and the assessment of the property tax maae

on the basis thereof.”,

92. In section 125 of the Municipal Councils Act, in sub-section {1}, Amendment

of zection

in clause (b), after sub-clause (:ii), the following sub-clauses shall be 195 of Mah
inserted, namely :— XL of 1965
“iv) if the premises are held or occupied by a person, who is not
the owner and the where abouts of the owner of the premises cannot
be ascertained, from the holder or occupier ; and
(v} if the premises are held or developed by a developer or an
attorney or any person in whatever capacity such person may be
holding the premises and in each of whom the right to sell the same
exists or is acquired, from such holder, developer, attorney, or person,
as the case may be ;
Provided that, such holder, developer, attorney or person shail be
liable until the actual sale 1s effected. ™.
93. Insection 128 of the Municipal Councils Act,— Amendmear
{1) after sub-section (I}, the following sub-section shall be inserted. ‘{266:; l;t'f;h_
namely :— XL ot 1985

“IAY Notwithstanding anything contained in sub-section ({1, on
and from the date of adoption of capital value as the base for levy of
property taxes under sub-section (4) of section 105, but subject to
the other provisions of this Act, the Chief Officer may serve a bil}
for the amount of property tax on such occupier of the said premises,
or, if there are two or more such occupiers thereof, may serve a
bill or: each of them for such portion of the sum due as bears to the
whole armount of tax based on the capital value, due in the same
ratia which the capital value, of such portion ofthe premises of the
occupier or occupiers bears to the aggregate amount of the tax hased
on the capital value, in respect of the said premises.” ;
i2! in subesection (3). the words “which has remained due for more

than one year, or” shall be deleted,
STAT st —tn
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Amendment g4 In gection 130 of the Municipal Councils Act,—
of section

130 of Mah.

X1, of 1965 (1) in sub-section (1}, after the words “as the case may be,” the

following shall be inserted, namely :—

“and shall be accompanied by such fees as the Chief Officer may,
from time to time, with the approval of the Standing Committee,
preseribe,”;

(2) in sub-section {2}, the word "Indian" shall be deleted ;

(3) after sub-section (2), the following sub-section shall be added,
namely :-—

“(3) The transfer of title of any persen primarily liable to the
payment of property tax shall not be recorded by the Chief Officer
in the assessment book unless the property taxes due in respect of
the property sought to be transferred are fully paid before giving
such notice.”.

Amendment 95 In section 150 of the Municipal Councils Act,—
of section

;51{3::; ?5132151 (7) in the marginal note, after the word “payment” the words “or
concession in tax” shall be added ;

{2} after sub-section (2), the following sub-section shall be inserted,
namely :—

“24) Each ofthe property taxes shall be payable in advance in half
vearly installments and other dues shall also be payable by-the date
as specified in a bill presented or served under sub-section (I}.”.

Insertion of  96. After section 150 of the Municipal Councils Act , the following
sections . .
1504 ang S€ctions shall be inserted, namely :—
1508 in
Mah. XL of
1963,

peni?:;’ Of'nf “150A.( 1} The amount of first half-yearly tax as specified in the bill
unpaid  Which has been served as aforesaid shall be paid within three months

amo lm};ifl,f from the date of service of the biil and for the second half-yearly tax
as specified in the bill shall be paid before the 31st December of each

_ year; and if a person liable to pay tax dees not pay the same as required
v as aforesatd, then he shall be liable to pay by way of penalty in addition
to the amount of such tax or part thereof which has remained unpaid,

a sum equal to two per cent. of such tax for each month or part thereof

after the last date by which he should have paid such tax and shall

continue to be liable to pay such penalty until the full amount as per

the bill is paid :
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Provided that, if any property tax for which a bill is served under this
Act before the date of commencement of the Bombay Provincial Municipal
Corporations, the City of Nagpur Corporation, the Maharashtra
Municipal Councils, Nagar Panchayats and Industrial Townships, the
Maharashtra (Urban Areas} Protection and Preservation of Trees and
the Maharashtra Tax on Buildings (with larger Residential
Premises) {Re-enacted! (Amendment} Act, 2009 (hereinafter in this
section referred to as “the Amendment Act of 2009”) has remained unpaid
in full or in part, a persor who has not paid such tax shall be liable to pay
penalty as provided under this section, on and from the date of
commencement of the said Amendment Act of 2009.

{2} If the other taxes or dues claimed in the bill are not paid by the
date specified in the bill, the provisions of sub-section (1} shall, mutatis
mutandis, apply to the amount which has so remained unpaid.

150B. Any person who is liable to pay amount of taxes or any other
dues under this Act may avail himself of the facility of making payment
thereof in any bank or to any agency specified by the Council in thiz behalf
by giving a public notice in two leading newspaper in circulation within
the area of jurisdiction of the Council and the person availing himself of
such facility shall be liable to pay such fees in respect thereof to such
bank or agency, as the case may be, 2s may be determined by the
Council.”,

97. Section 151 of the Municipal Councils Act shall be deleted.

98. For section 152 of the Municipal Councils Act, the following
section shall be substituted, namely :—

“152. If the person to whom a bill is presented or served as provided
under sub-section () of section 150 does not, before expiry of the period
within which an appeal may be preferred against such claim, either—

{a} pay the tax, penalty, interest, fees and any other dues as
reguired under the provisions before the date specified in the bill;
or

(6} prefer an appeal in accordance with the provisions of section
189 against the claim,

then such sum with all costs of the recovery may be levied under a warrant
signed by the Chief Officer in the form of Schedule V, or to the like
effect, by distress and sale of the movahle or immovable property of
the defaulter :

Provided that, where any measures, precautionary or otherwise, have
been taken in respect of any such property for the recovery of any sunt
claimed by the State Government, any proceeding under this Chapter in
respect of such property shali abate.".

T 33 -3
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Amendment 99. In section 156 of the Municipal Councils Act, in sub-section (I},—

of seetion . i . .
156 of Mah. (1) the word "notice", where it occurs for the first time, shall be

XL of 1865. deleted;

(2} for the word "notice”, where it cecurs for the second time,
the word "bill" shall be substituted;

(3) after the words "public auction” the words "or by auction
inviting sealed bids" shall be inserted.

Amendment  100. In section 159 of the Municipal Councils Act, the words and

15?;";;?;% figures "every notice issued under section 151," shall be deleted.
XL of 1865

Amendment 101. In section 160 of the Municipal Councils Act, in sub-section (2J,

) G%f{ffe %‘;ﬁl the words "except that it shall not be necessary to serve upon the defaulter

XL of 1965, any notice of demand” shall be deleted.

Amendment  102. In section 161 of the Municipal Councils Act, after the words

lsif;fei?a‘;;‘ "public auction" the words "or by auction inviting sealed bids" shall be
XL of 1965, inserted.

Deletion of  103. Section 166 of the Municipal Councils Act ghall be deleted.
section 166
of Mah. XL

ol 1965.

Amendment  104. In section 168 of the Municipal Councils Act, in sub-section (4),
of section g+ words and figures "Chapter X of the Bombay Land Revenue Code, Bom. V

168 Of L\‘lah . f 1878
XL of 1965, 1879” the words and figures "Chapter XI of the Maharashtra Land i-iah 'XLI
Revenue Code, 1966 shall be substituted. of 1966.

Amendment 105. In section 169 of the Municipal Councils Act, in sub-section (2A),
of section o prer the words “rateable values” the words “or the capital values, as the

169 of Mah. i
X1, of 1965, case may be,” shall be inserted.

Amendment 108, In section 170 of the Municipal Councils Act,—
17?Jfosfe;§$ (1) in clause (a), the proviso shall be deleted ;
XL of 1965. (2) in clause (c),—

(@) in sub-clause (i), after the words, brackets and figure “sub-
section (1)” the words, brackets and figure “or sub-section (2), as
the case may be” shall be inserted;

(b) for sub-clause {ii), the following sub-clause shall be
substituted, namely -—

“ii) where the appeal is not filed in accordance with the
provisions of section 169 and this section, it shall be liable to be
summarily dismissed ;.
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107. After section 171 of the Municipal Councils Act, the following
section shall be inserted, namely :—

“171A, Where the decision of the Magistrate or Bench of Magistrates
is not final by virtue of the provisions of section 171 which provides
for revision by the Court, and in pursuance of this provision if a revision
or any further proceedings is filed and is pending, then,
nctwithstanding anything contained in this Act, it shall be lawfyl for
the Chief Officer to assess the property taxes, from year to year, on
the basis of ruteable value or the capital value, as the case may be,
determined under the provisions of this Act, subject, however, to the
provisions of sections 169 and 170.7.

108. In section 301 of the Municipal Couneils Act, in sub-section (1],
in clause {d), after the words “rateable value” the words “or a capital vadue,
as the case may be,” shall be inserted.

109. In section 326 of the Municipal Councils Act, in sub-section (23,
after clause (b}, the following clause shall be inserted, namely:—

“(p-{} by any other mode, inchzding electronic media as the Chief
Officer may think fit; or”.

116, In SCEEDULE IV to the Municipal Councils Act, shall be
deleted.

11i. Tn SCHEDULE V {0 the Municipal Councils Act,—

(1} the words "and has nof shown satisfactory cause for the non-
payment of' shall be deleted;

{2} for the portien beginning with the words "fifteen days” and
ending with the words "the same", the following shall be substituted,
namely -—

“the suim so due has not been paid by the date specified in the

13

bill presented fo him for the same.”.

112, In SCHEDULE VI to the Municipal Councils Act, the words
“ of demand ” shall be deleted.

113. TFortheremoval of doubtitis hereby declared that all proceedings
in connection with any assessment, reassessment, levy (including levy
of penalty} and collection of any property tax levied on the basis of
rateable value relating to any period whatsoever, immediately before the
date determined by the Councii under sub-section (4} of section 105 ta
adopt capital value to be the base for levy of properiy taxes shall,
notwithstanding anything contained in this Act but save as otherwise
expressly provided therein, be continued and dealt with under the
Municipal Couneils Act as if this Act has not been enacted.
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CHAPTERV

AMENDMENT TO THE MararasaTrA {UrBAN AREAS)
PROTECTION AND PRESERVATION OF
Trees Act, 1975

114, In section 18 of the Maharashtra (Urban Areas) Protection and
Preservation of Trees Act, 1975, —

(1) after sub-section (I}, the following sub-section shall be inserted,
namely:—

“(1A) Where under the relevant Act, an urban local authority is
levying a property tax on buildings and lands on the Capital value
thereof, the Tree Cess leviable under sub-section (7} shall be levied
at such rate, not exceeding 0.5 per cent. of the capital value of such
building and lands, as the State Government may, by notification
in the Official Guzette, specify :

Provided that, the Tree Cess so levied under this section shall
not exeeed,—

() in respect of buildings used for residential premises, two
times, and

(ii) in respect of buildings used for non-residential premises,
three times,

the amount of Tree Cess leviable in respect thereof in the year
immediately preceding such date of adoption of capital value as the basis
for assessment of property tax:

Provided further that, for the period of five years commencing from
the levy of capital value as the basis for assessment of property tax, the

Tree Cess leviable in respect of residential building or tenements having’

carpet area of 46.45 sq. meters (500 sq. feet) or less, shall not exceed
the amount of Tree Cess levied and payable in the year immediately
preceding the year of such adoption of capital value as the basis.

Explanation.—For the purposes of this section, after the Urban local
authority adopts the capital value as the basis for levy of property tax,
the Tree Cess, in respect of any taxable building shall be revised after
every five years and on each such revision, such amount of Tree Cess,
shall not in any case exceed the forty per cent. of the amount of the Tree
Cess levied and payable in the year immediately preceding the year of
the revision.”;

(£} in sub-section (2), for the word, brackets and figure "sub-section
(1)" the words, brackets, figures and letter "sub-section (1) or, as the case
may be, under sub-section {1A)" shall be substituted.

Mah.
XLIV
af

19735,
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CHAPTER VI
AMENDMENTS TO THE MAHARASHTRA TaX O

Bunpmes (witd Larcern RESIDENTIAL PrEnasus)
{RE-ENacTan) Acy, 1979,

Mal, 115. In section 2 of'the Maharashtra Tax on Buildings {with larger Amendment
KX‘;: Residential Premises) {Re-enacted} Act, 1979 (hereinafter, in this ”ir 1‘({:’;“ 2
1 . - GLoviRll,

1979, Chapters, referred to as “ Tax on Baildings Aet”), after clause {¢ ) the ©oox ar

following clause shall be inserted, namely — 7
g ,

“e-1) “capital value” means capital value of & building or part thereof
fixed or determined in accordance with the provisions of the relevant
municipal law ; 7,

116, In section 3 of the Tax on Buildings Act, after sub-section (3}, Amendmen
. . N of 2ection O
the following sub-section shall be added, namely :— o e
XXX of

“4) Where, the Corporation has levied the property tax on the land e
r VR

and buildings on the basis of capital value under the provisions of the
relevant municipal Jaw, the tax shall be levied on all huildings or parts
thereof situated in Corporation areas, containing any residenéial
premises,—

(£} if, situated in area of Brihan Mumbai, the floorage of such
premises is more than 125 square metres ;

(i) if, situated in other Corporation area, the floorage of such
premises is more than 150 square metres : '

at such rate not exceeding 0.05 per cent. of the capital value, as the
State Government may, by notification in the Official Gazette, specify ;

Provided that, where the property tax, on the basis of the eapital valae
has been revised by the Corporation under the relevant mumnicipal law,
the tax levied under this Act shail not exceed forty per cent. of the tax
payable in the year immediately preceding such revision.”,
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